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[®T. |. G197/Itarsi-NGP 3rd/Bhokara VIg/20E/Corrigendum]
AT FHTL AT, TET TLTHAF sterarr (Favom)

MINISTRY OF RAILWAYS
(Central Railway)
CORRIGENDUM
Mumbeai, the 7th April, 2026
Under clause 20 (E) of the Railway (Amendment) Act 2008

(IN REGARD TO E-GAZETTE NOTIFICATION NO. 1541 DATED 26 March 2026, THE PARA
MENTIONED BELOW SHOULD BE TREATED AS CORRECTED DETAILS IN PREVIOUS
NOTIFICATION)

S.0. 1778(E).— Whereas, by the notification of the Government of India in the Ministry of Railways (Railway
Board), number S.0. 4843 (E), dated 16™ October 2025 published in the Gazette of India, Extraordinary, Part-ii, section
3, Sub-section (ii), dated the 24" October, 2025 and issued under sub-section (1) of section 20A of the Railway Act,
1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter referred to the Railway (Amendment)
Act 2008 (11 of 2008), the Central Government declared its intention to acquire the land in the schedule annexed to the
said notification for the purpose of execution, maintenance, management and operation of the Special Railway Project
namely “Itarsi- Nagpur balance.3™ line” in Nagpur District in the State of Maharashtra.

And whereas, the substance of the said notification has been published in the daily local newspapers, namely,
“Daily Arvi Times’’ & “Yuvarashtra’’ of dated 5" November 2025 under sub-section (4) of section 20A of the said
Act;

And whereas, no objections were received and some have been considered by the Competent Authority
accordingly orders have been passed;
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And whereas, in pursuance of sub-section (1) of section 20 (E) of the said Act, the Competent Authority has
submitted its report to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20 (E) of the said Act, the Central Government hereby declares that the land specified in
the Schedule annexed hereto shall be acquired for the aforesaid purpose.

And further, in the pursuance of sub-section (2) of section 20 (E) of the said Act, the Central Govt. hereby
declares that on publication of the notification in the Official Gazette, the land specified in the Schedule annexed hereto
shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Railway Amendment Act, 1989 and Railway Land Acquisition (Amendment) Act, 2008, as per Section 20(E),

“Itarsi- Nagpur balance.3™ line” (Godhani—Bharatwada ROR)

Sr.
No.

Land
Acquisition
Chapter
No.

Village
Name

Taluka

Land owner Name

Survey No.

Class

Total
Area as
Per 7/12

(Sq.

Mtr.)

As Per
Acquired
Area 7/12
(Sq. Mtr.)

01

02

03

04

05

06

07

08

09

10

11

16/A-65/2024-25

Bhokara

Nagpur (R)

Vanita Diliprao Wankhede,
Vanita Vasudev Raut,
Niklesh Vasudev Raut,
Shubham Vasudev Raut,
Rumabai Chirkut Raut,
Pravin Chirkut Raut

206

13500

3224.673

Chandrashekhar Baburao
Kale, Dattaraj Ramchandra
Raut, Dnyaneshwar
Vamanrao Raut, Pravin
Vamanrao Raut, Chakradhar
Vamanrao Raut, Surekha
Dilip Sheraje, Niranjana
Vamanrao Raut

146/1, 146/2/
A

16100

2291.792

M/s A.D.M. Developers

146/2/ B

1344141

2785.262

Shamim Ahmad Ansari
Vald Habib Ahmad Ansari
& others

147

9100

2287.295

Fardeen Azharul Hak,
Farhan Azharul Hak

148

4000

1381.783

Sayyad Zakir Hussain Vald
Sayyad Inayat Hussain,
Akash Developers &
Builders, Sushil Shankarrao
Kotkar, Archana Mangesh
Shamkude

149

8000

3189.078

Isosis Capital Pvt. Ltd.
through Authorized Director
Mahesh Chandrabhan
Kingrani

135/1/135/2

4094

1423.221

M/s IDC Construction
through Prop. Joydip Sarkar
Jiban Krishna Sarkar

126/2/130/1

239306

2393.065

M/s IDC Construction
through Prop. Joydip Sarkar
Jiban Krishna Sarkar

126/2/130/2

79918

799.183

M/s IDC Construction
through Prop. Joydip Sarkar
Jiban Krishna Sarkar

126/2 130/3

87992

879.917

M/s IDC Construction
through Prop. Joydip Sarkar
Jiban Krishna Sarkar

126/2/130/4

73516

584.26
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HILT =T TSI AT

Land 3 AT‘(e);a:ls As Per
131(;'. Ag}::;ltt:n \l;l:ll:;lgee % Land owner Name Survey No. | Class | Per 7/12 I;A:g;l;}ig
No = 59 | (gq. Mtr.)
) Mtr.) ’ )
M/s IDC Construction 126/2 130/5
12 through Prop. Joydip Sarkar 1 76717 689.43
Jiban Krishna Sarkar
M/s IDC Construction 126/2/130/6
13 through Prop. Joydip Sarkar 1 61215 612.15
Jiban Krishna Sarkar
M/s IDC Construction 126/2/
14 through Prop. Joydip Sarkar 130/35 1 21929 127.82
Jiban Krishna Sarkar
15 Grampanchayat Bhokara 126/2/130/54 1 1714 1714
16 Grampanchayat Bhokara 126/2/130/55 1 108 107.66
17 Rasta & Marge 126/2/130/56 1 9195 8323.803
Indirabai Shrawan
Waghmare, Amol Shrawan
Waghmare, Ujjwala Amit
Patil, Bhavana Pankaj
Pillewan, Anand Shravan
Waghmare, Vandana
18 Harishchandra Borkar kasu 126/3 1 16700 139.321
Uraf Satyabhama Santosh
Manwatkar, Asha Upashrao
Fulzale, Ahilya Bhaurao
Lingayat Droupati Raghoba
Kale
Surendra Laxmikant Dube,
Priti Vinod Gautam, Rajni
Manoj Sarbhai, Anurag
Govindprasad Khare, 11900 7006.009
19 Richard Joachim Demilo, 126/1 1
Ashish Somaji Karamore,
Piyush Jawaharlal Jaiswal,
Rajni Manoj Sarbhai
Total 2079145 | 39959.722
(Sq.Mtr) | (Sq.Mtr)
Grand Total 20(;211)4 S 3('1?1?)9

[F. No. G197/Itarsi-NGP 3rd/Bhokara V1g/20E/Corrigendum]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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